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REVENUE DEPARTMENT
NOTIFICATON
Shimla-02, the 29th December, 2025

No. Rev-D (G) 7-6/2023.—In exercise the powers conferred under Section 19(7) of the
Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement
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Act 2013, the Governor Himachal Pradesh is pleased to extend the period for twelve months w.e.f.
09-12-2025 to 10-12-2026 for completing the proceedings as envisaged in the different Sections of
the Act for acquisition of private land for construction/widening of Sansari-Killar-Thirot-Tandi
road from Km. 96 to Km. 125 located at Tehsil Pangi, District Chamba, Himachal Pradesh.
No further extension shall be given in any case.

By order,

Addl. Chief Secretary (Rev).

REVENUE DEPRATMENT
NOTIFICATON

Shimla-02, 29th December, 2025

No. Rev-D (G) 7-6/2023.—In exercise the powers conferred under Section 19(7) of
the Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement Act, 2013, the Governor Himachal Pradesh is pleased to extend the period for
twelve months w.ef. 24-10-2025 to 23-10-2026 and 29-10-2025 to 28-10-2026 for
completing the proceedings as envisaged in the different Sections of the Act for acquisition
of private land for construction/widening of Sansari-Killar-Thirot-Tandi road from Km.
0.00 to Km. 19.500, Km. 19.500 to Km. 30.645 and Km. 40.00 to Km. 70.00 located at
Sub-Tehsil Udaipur and Tehsil Lahaul, District Lahaul & Spiti, HP. No further extension
shall be given in any case.

By order,

Addl. Chief Secretary (Rev).

In the Court of Naib Tehsildar-cum- Executive Magistrate, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Urmila Devi
Versus
General Public
Notice to General Public.
Urmila Devi w/o Nihal Singh, r/o Village Railli, Tehsil Dhatwal at Bijhari, Distt. Hamirpur

(H.P.) has applied in this office for the attestation of mutation of Mak-Fud-Ul-Khabri, in her favour
as her husband Sh. Nihal Singh has been found absconded for the past seven years. In this
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connection applicant Smt. Urmila Devi has submitted the copy of FIR dated 28-04-2018, alongwith
the affidavit and other documents.

General public is hereby informed through this notice that if any person having any
objection regarding the application of the applicant Smt. Urmila Devi, they can either in person or
through counsel can file their objections before the undersigned within 30 days from the date of
publication of this notice, otherwise the matter shall proceeded further accordingly.

Issued under my hand and seal of the court on 20-12-2025.

Seal. Sd/-
Naib Tehsildar-cum- Executive Magistrate,
Dhatwal at Bijhari, District Hamirpur (H.P.).

In the Court of Naib Tehsildar-cum- Executive Magistrate, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Sidhu Ram
Versus
General Public
Notice to General Public.

Sidhu Ram s/o Roop Lal, r/o Village Bohni, P.O. Sathwin, Tehsil Dhatwal at Bijhari, Distt.
Hamirpur (H.P.) has applied in this office for the entry of his Date of Birth which has been taken
place on 07-03-1963 but due to ignorance the same could not be entered in the record of Gram
Panchayat Sathwin. The applicant in support of the facts of the event has submitted the requisite
documents and the same have been perused accordingly.

General public is hereby informed through this notice that if any person having any
objection regarding the entry of date of birth of the applicant which is 07-03-1963, they can file
their objections either in writing or through their counsel within a period of 30 days from the issue
of this notice, if no objection is received from any person regarding the date of birth which is
07-03-1963 the same will be registered accordingly.

Issued under my hand and seal of the court on 22-12-2025.

Seal. Sd/-
Naib Tehsildar-cum- Executive Magistrate,
Dhatwal at Bijhari, District Hamirpur (H.P.).
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In the Court of Naib Tehsildar-cum- Executive Magistrate, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Tripta Devi
Versus
General Public

Notice to General Public.

Tripta Devi d/o Sh. Kashmir Singh, r/o Village & P.O. Phagoti, Tehsil Dhatwal at Bijhari,
Distt. Hamirpur (H.P.) has applied in this office for the entry of her Date of Birth which has been
taken place on 30-04-1968 but due to ignorance the same could not be entered in the record of
Gram Panchayat Railli. The applicant in support of the facts of the event has submitted the requisite
documents and the same have been perused accordingly.

General public is hereby informed through this notice that if any person having any
objection regarding the entry of date of birth of the applicant which is 30-04-1968, they can file
their objection either in writing or through their counsel within a period of 30 days from the issue
of this notice, if no objection is received from any person regarding the date of birth which is
30-04-1968 the same will be registered accordingly.

Issued under my hand and seal of the court on 17-12-2025.

Seal. Sd/-
Naib Tehsildar-cum- Executive Magistrate,

Dhatwal at Bijhari, District Hamirpur (H.P.).

In the Court of Executive Magistrate (Tehsildar), Bhoranj,
District Hamirpur (H.P.)

In the matter of :

Prem Kumari d/o Dalip Singh, r/o Village Behadwin Dhatwaliyan, P.O. Sulkhan, Tehsil
Bhoranj, Distt. Hamirpur (H.P.) “Applicant.

Versus

General Public “Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003.

Whereas, Prem Kumari d/o Dalip Singh, r/o Village Behadwin Dhatwaliyan, P.O. Sulkhan,
Tehsil Bhoranj, Distt. Hamirpur (H.P.) has moved an application before the undersigned under
section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death
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Registration Rules, 2003 alongwith affidavits and other relevant documents for entering date of
birth 10-03-1962 could not be registered in record of Gram Panchayat Bhakera.

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Prem Kumari d/o Dalip
Singh, r/o Village Behadwin Dhatwaliyan, P.O. Sulkhan, may submit their objections in writing or
appear in person in this court on or before 15-01-2026 at 10.00 A.M., failing which no objection
will be entertained after expiry of date.

Seal. Sd/-
Executive Magistrate (Tehsildar),
Bhoranj, District Hamirpur (H.P.).

In the Court of Sh. Sanjeet Singh, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Sh. Parveen Kumar age 30 years s/o Sh. Kulwant Singh, r/o Village Dunghi, P.O.
Tikkar Khatrian, Tehsil Bamson at Tauni Devi, District Hamirpur (H.P.)

2. Ms. Thilini Krishanthi aged 30 years d/o Sh. Kadinappulige Karunadasa Parera, r/o 25/A
Kopiyawatta delduwa Wadduwa, Sri Lanka.

Versus

General Public

Subject.— Notice for Registration of Marriage.

Sh. Parveen Kumar and Ms. Thilini Krishanthi have filed an application u/s 5 of Special
Marriages Act, 1954 alongwith supporting affidavits and documents before the Court of
undersigned in which they have stated that they intend to solemnize their marriage within next
three calendar months.

Therefore, the general public is hereby informed through this notice that if any person
having any objections regarding this marriage may file his/her objections personally or in writing
before this court on or before 04-02-2026. In case no objection is received by 04-02-2026 it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 19-12-2025.

Seal. Sd/-
Marriage Officer-cam-SDM,
Sub-Division, Hamirpur (H.P.).
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fhed GohedT : ST /g UoiIehxol

2N Yrbd dq g IRl F, AR 7ETd 9 SIPER TAHaR, Su—dedid Afedr, el
HiTeT (f2ovo) et |

I ST Cgenedt |

3l WA de YA dHaN M, FAR HEld 9 STheR F9aR, Su—dsdld diedr, el
Firer (fRovo) <1 39 —grarerd # wriH-—u= uer fhar ® & SHer o= fRAid 07—06—1959 Bl
A8 9 SIHER TaR, IU—dgdlel d¢dR H TI AT | W= IIAFAEY 39 FHI T UA1d
AGIR H AR TTH USIHRYN T8 PRART ST Wbl & 9 IR [ha1 {6 g 9= ol 31T o4
TOflhROT R R MR AT Y |

31d: 39 SIFIdl Bl §9 SIABR /YAl GATal & Agd | Gred fHar Sar 2 b g9 an
e fhell &7 Dl SOR 9 TR &1 dl I8 eI 09—01—2026 I IJENSHIRRI Bl JaTaAd H
IATATT AT TDTATT SIS BIbR 3TFT UeT G Hhd & ITIAT SURIIGT STH DI Go{IhRUT B B
maﬂﬁq\ﬂlq‘ll SHDh \SQQl*da'ﬁgqﬁ\%\ﬂ‘{an‘{I\ﬂ Chlﬁld‘ll‘iﬁ‘él‘l”

31T famlp 15—12—2025 P BAR BXER G HIBR AaTeld A SIRI GafT |

AR | FXATEIRT / —
BRIBRT TUSTIEIDNI,
Iy—agdid afear, frer sirsT (fowo) |

9 IASTd PRIDRI IUSIHRI Yd A9 delekR, diedR, foer &irsT (fRovo)

fher qepedT : Hog USRI

£ JaRTel g Sard g3 Renal Rig, Farl 981d IR, SIheR 9dTg, Su—dsdid
gfear, Rt st (fRovo) iy |

I ST Cgenedt |

£ gaR1e e et g3 Rerel Rig, Far q8ld I6R, S/heR 64, Su—dsdiel
afear, Rtem ®irer (Ro¥o) 7 39 =IrTery § UeiH—u= uer fhar & b S9ar gy anfas <
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Il HH T B 9g A 09—12—1992 BT HeTd TR, SIHER AATS, IU—dedid A¢AR H
g ol | R A I T U™ UARIT Bl H Jg USihRY el Al o FHh ©
IR BT & §7hT g USIHROT R Gargd H HRaraT S |

3T M ST BT §9 SR /Al ARl & "egd ¥ giua fear o € 6 59 ar
gfe fBefl B1 Pl SR d TGRSl 8 ol g8 fald 20—01—2026 B HEATSEER! B AaTerd o
AT AT FhTATT BIGR BIBR AUAT UeT G Fehdl & 3TIAT SWRIG JoJ BT UGB BRA
3T R AT TG | IS SR B Wl IR T TR HIATIR 7 8117 |

31TST &I 20—12—2025 PT AR BRIER d AR ATl I SINT 83T |

AER | FEIRT / —
PRIBRT TUSTIEIDNI,
Iy—aedid afear, frer sirsT (fowo) |

9 IQTd PRIDGRI ISMHRI [d A-e TedlecR, diedR, fSier &ireT (fRovo)
fore gapedm © S UoflaRoT

ST 4T < g Iy BAR, Faril 7eTd 9 SehER R, Su—dsdid aiedr, R
FiTeT (fRovo) TR |

I ST gt |

S I <d g 9N AR, MRl "ere a9 SeeR Ried, Su—agdid
FfeaR, e ®irsT (Rowo) o 39 =marerd # yeiar-—uz u9r fhar @ & SHar o= feis
26—07—1972 P! Al d STHER R, IU—dedicl AlGUR ¥ AT AT | TR ST SH FHY
I gargd Re § 3RT S USlaR0T T8l AT Sff 96T © 9 R 61 & i vamd
B WRT T USHHROT B IR A Y 1Y |

3 3 AT Bl 39 $IAER /HeAl HA14l & Aredd ¥ gfud fban Sar & 6 59 ar
Ife fo=fl BT B SR T TARIS & a8 71 20—01-2026 BT IFENSKERT P TaTeld H
IATATT AT TbTATT BIOIR BIbY YT UeT G Hhd & ITIAT SURIIT STH DI GSIIhRUT B B
I PR AU T | IS SURIT Dis ¥ SR I TRTS BIeFiR 7 SR |

3TTST fa&=Tids 22—12—2025 BT FAR FEIER d AGR ASTAT A SR 83T |

AR | FXRIRT / —
PRIBRT TUSTIEIHNI,

SY—dgde afear, e st (fRovo) |
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9 IETd Hegd |AaEdt v 2ol ud dEdiaaR, gHeen, fstear wirer (fRovo)

foe gopear : THeA
S g 7 G w1, fFary T, desitel egwener, fer s, 2o 9o |

ERIR

1. fao1g BAR, 2. 39 FAR gF IR F€, 3. YRR FAR I WH o1, 4. 6olg § IR,
5. 7 BIR, 6. e FAR, 7. giw <@ fgar SieR @€, 8. P FAR IF I A1,
9. gol &Td, 10. W%Tﬁﬁ?ﬂ?{ el Su—agTel wRar, Tl gHemen, e S,
f@o wo |

v ——ureAT—uz THd A @I 0 24, WA H0 29, TWART H0 199, IhaT ATGTAl 00—06—37,
20 AThAT HETdl RaTI, A Arel, T8l gea, fSiar wiren, 8o Yo SrHE=<! el
2014—15

orfefT A Ut S AR gw, (A wn, dedid gHener, e siRrer, 20 Yo gy
JIA—93 dHUH ZHAT IR [oIRT & FOraH IWIad B URTATERTT B §9 AR d_db 9
I 7 81 U1 3@ 2| SHfely SWRIGT UfIaTERToT 1 $3d8R SRIAR /Il Tl & §IRT G
fpar S & & afe smue! Swiad aftfd 4 & ded™ &% IR $Ig ok IT YAl &l df 98
JAEETER] BT QTerd H fAIB 21—01—26 BT U 11 qol SRATAAA AT IHIATA SR BT
3O JoR AT YaRTST YT R FHAT 2| AT R 7 o fF IR # SWiaa yfarammor &
fI%g THdR®T BRIATE! 3THAT § ol Ul g TIBT ThUH SN &R a1 ST |

M1 fedi 22—12—2025 BT BN RN T HIBY 3TSTad gRT STl b 13am |

AR | FXRIRT / —
TerId AHEdT U2H AN Ud dedlden,
e, R BT (fRovo) |

9 ISTod AEd FHEd! fgag vl Ud dRieN qUSItan, dedld SR,
e sl (fRowo)

HBEAT 0 : STH YSiIhROT

Mr./Mrs./Ms. Indira Sharma d/o Sh. Roshan Lal, r/o Ward No. 17, V.P.O. Sidhwari, Tehsil
Dharamshala, District Kangra (H.P.).

Vs

1. The General Public .
2. The Pradhan/ Secretery, GP Barwala, Tehsil Dharamshala, Distt. Kangra.
3. The Registrar Birth & Deaths, C.M.O. Kangra at Dharamshala.

T —umeiHT—u= SR GRT 13(3) f2ATS USRS ST UG Jg USIhRoT JffAfeaH, 1969,
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Mr./Mrs./Ms. Indira Sharma d/o Sh. Roshan Lal, r/o Ward No. 17, V.P.O. Sidhwari, Tehsil
Dharamshala, District Kangra (H.P.) 7 S 3clad H UrH-u= |fzd HheAr SRR fohar 2 f&
AP S &6 07—02—1966 BT AT © UR=g THO W0 GHTAT/FHEET IM UarRd H
ST /g MG H Uoilpd A g | ok O Al Uoligd Ry oM & e iy SRl | 39
ACH STATR IS0 & §RT AR ST DI AT TR G- BT Giad fhar Srar 2 &
afg B PI IWIE Indira Sharma d/o Sh. Roshan Lal &1 51 fafdr doiigd f6d oM aR &g
TUORTST 81 Af 98 79T UaRIST 8HRT TGTeld # e 27—01—2026 BT JRATAT IT dHIed BIOR
BIR JUAT YaRTSl U R Fehdll & AJAT Hlldd TuT—ux o fafdr uofied fdd o1 ar
ey gTiRA & &y SR |

Mo fedi 22—12—2025 BT BN BEER T HIBY 3TSTd gRT STNI o Tr3am |

AR | FXARIRT / —
PRIBRT TUSIEIHNI,
gHETTeT, R BT (fRowo) |

9 IGTId AUIGIGR U9 Hed \AIsdl YH 400, dediid giosdi,

St @ivreT (f2ovo)
fe gebear : 9 GOl | AT U : 20—01—2026
5N gl Rig g i1 Sl v, Fardt @grer 7Tl g dio giearetdr, dedia givsar, e
STl (fRovo) | Teft |
ERlLl
31 ST - yferardl |

fAwg— ureiFr o3 gl M el #weTd Terel |, fUgs! 9 exare, Ao gfedredl, dedie
gfvsyl, fSelr wivrer (fBovo) |

s gl RyE g &1 STl /M, FardT w81 Tarel 9 Ao gioartdr, dgdrd givsdl, e
FiTel (fBodo) =1 URMT—U= 7 v UF WS SIfHNI & |HeT URd B 8¢ TR fHaAT ©
5 IAST M dAIT AR, AR Ple d 3 awdel d gefl g Il 8, 9 9@ fawad 9
FqE AW A gl Rig € 21 g o e JeTe fUgel 9 eRare, H 99T AW gefl °99 9
RIS AT HeTel Teie! § SHDT A geil g Tefd <of 8 a1 & | 37 urefl 3/ o =
DI ARG A AgTel U] g HEld ORI, H gowil drdd? gl @iq & qony gefl Rig
SUAM gefl dq g HETe Ml H goRil dRardR geil g Suam gefl = &S HRaT aredr ¢ |
31T Uil BT TS WhR BRd gU 59 &I JAG! oYM g 3IABR JGARI & ARIH F 37
ST B e fbar Smar 2 6 e 6l afad @1 Sad uell & 7/ &1 JIoRd TWed Held
fUEe 9 eRaTe ¥ ORI FRAR gl T & qong gedl RiE SUAM Uit d< 9 HEld e |
oIl PRATPR gl e & qony gefl g SuAM goil g qol drar ar &l fber @ srufy
IT IOR B A aI IR YRl 20—01—2026 DI IFATATT IT IhTeAdd BIGR ITETSAd BIDHR U
IR U PR AHAT © | AT q16 aRg U1 Bl 5T 1 IoR U QoRTSl 8l g1 S g
M ORI BT AT UIRT B f&ar S |
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& TXIBR 3T [T 18—12—2025 BT AR EWER T HIEX aTerd A SN g3l |

AER | AR / —
TEIS ST werd Sroft,
dedlel givsar, it swireT (fRo Yo) |

9 ITGTed TeUIaGR U9 Weidd |Aredl Yo 907, devid giosal,

fSterm wiTer (fRovo)

b gepaar : 9 gowil | IR TRl : 22—-01—2026
(f2omo) | et |
I

3ITH Tt REIREISE

fiyag——  urFT U= Rl AW eifel HeTdl @e, Ao e, dedia gfivew, Riear e
(fRowo) |

8 dF AR GF A IyAE, ARl gere @, Hion e, dedier givew, fSer wiTe
(FFowo) = UrefAT—um HY U UH GSRIA IMUBRI & HHET UK bR 8¢ TR fHA1 & o
BT M U= Aelkd, AER HIS g J Sdel d§ g4 HAR Tol &, 9 IqDI [T
HE! A W G HAR € 8| IR RO 3elg HETel Nl g Precrdl § TP A T
AR T ol 8 AT & | o uiedl 37 U AM Bl ISR AT Held didl g Dleds! H
GO PRAT BB T4 HAR & IO¢ g4I HAR SUAH TIIH HGAR GOl HRarl drsdl & | 37
a7 T 3faed WhR PR gY 59 G JAR! TaHT g 38R SRIRT & ARIH | 3 ST
B Jiua A omar © & e (& afed @1 Iaaq urll & M 31 I6Ra fWed qeTd didbl 9
PIEASl H GOWI HRATPR B A4 HAR & IOy g AR SYAH T FAR ol Hae IR
il fohed @l Uiy a1 SOR &l a ARG U 22—-01—2026 I ATl IT debleicl BITOR
TETETd BIR U SOR U PR bl & | F=JAT a6 AN URll by febedt b7 SoR Ud UeRTo
TE GAT S T A ORI BT MM IRA B &1 S |

UE IABR AT I 18—12—2025 Pl A TWIER 9 AR AQTeld H SR BT |

AER | FRIRT / —
TERIS ST Herd Sroft,

dedrel givsal, frar sirer (fRo bo) |

¥ QT QUS TE qEre FEal yer Aofl, dJEiid Bas,
St @ivreT (fRowo)

2 gge [AR YA &N T e, R 19 99 A, slo gHel, dedlel hagyR, forel
PITST (FF0M0) | -greft |
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CRIE]

M ST ~gferardy |

oIl U5 99d A ORI ok GRT 37(2) 2090 Y— ToRa AfAFRIA 1954 & T B IR |

it &1 9aq AR g A T o, Faril Ta 99 AfSarel, 0 gHel, dagdid Boeg,
Rt ®wireT (Rovo) 7 faeq far & & 9@ M S99 9 @ Wqd YA 99 § gaq g g
2 SIfd T 2| <ifdh Iora 1ol ddlel BasR @ I<id AeTdl fQard—1 & Rare H yad
FAR ol & 9l b Tad g R ureff S iffelg & o 9R Uad $AR §F T old ©

goIY Ugd HAR S% Ua- (g Y3 I dlel GO HRaAT arsdl & |

3 FEA™RY Bl 39 3IASR gRT Jfud fhar mar 2 & afe fo aafad o1 ureil Sad
@ M Pl GOR B IR Pl IoR g UaRIol 8 A 98 Al 24—01—2026 &I URE: 11 o
IATATT I ThTeldd IR BIBR UAT TaRTol foTRad ®T H U 6N | AT Uil &l A1 To%d
HE IR ARY GIRT B AT T | 39 IR BIs U IR d TR Hifdel FH—IT | B8R |

AER | SATEIRT / —
TEIS FHTEdr werd sroft,
Tl WwagyR, frelr sirer (2o Wo) |

PRI U9 TeUIER U9 W8Rie FHEd! fgaid 2ol I7S1 6T drels,
e st (fRovo)

B TR : 649 /AL /IRB.2L. TRIg Uy : 12—01—2026

S gebedT ¢ fawrret Rig 99 32l HAR &fe |

fawa : gE—1) 9 TR B S R |

aifed 99 -
5. <dl 9T g8IgR g
6. XS <dl A1 a_TR e
11. B4 48 93 oo
12. 3 48 g W8]
13. welaH Rig g3 99 68
14. Waq R g3 o g
15. qq 147

17. 9o &l g o9 Rig, Farfl g Aqerer gRIte @, Su dgdid JIel &I
drerre, dedied BasyR, frerm sirer (B.u) |

I Jhaed! H Yfaarcl/IfaaranTer IWEd bl dadl & ol 39 3&Tad §RT ARIRYI
WD ¥ Hg IR 349 MG H SR 8F & forg AIfcd IR by T wReg AEIRYT T
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JHie S 81 W J@ 2| R SR gfaard/ufiardiTer @l Rl 9 8F W Sad 9 | i
PRIAET R H faa B BT B I 39 Aifcd sROER @ ARIH W SWRdd yfqdrel/
gferardnTo feddg wafdaal @ giad fear Sar & & a8l 9 Sad gdbgedr H RAl gg e
12—01—2026 P AHA 11:00 IOl FAE IJAATATT AT TPl BIOR IJGTSd AT, JAIAT BIOR A
I B JRa H FIAIER 6@ TG SRS M H s SIal |

M feTdh 22—12—2025 BT TR SRR T HIER IIgTold I o1 fhar T |

AER | FEIRT / —
A9 dgdldieR T4,
FERIS FHTEdl fgda siofl,

TSI BT dTedTd, STt ®iRTeT (fBovo) |

PRI U9 TEUIER Ua9 WeIe FaEd! fged 2ol 7o &7 drals,
St @ivrer (fRowo)

B TR : 409 /AL /IRB.2L. IR UefY : 21—01—2026

ST YHEAT : U o+ 719 fagRY ofrel 3 |

fawa - geA—) g TR B S R |
BUCSICEIGEE

4. ol AR YA < 1ol
5. U4y HAR T < o1, Fardl Ta AeTd IRATA e, SU T8 TSl b1 dreld,

dedilel hagyR, e wivTsT (W) |

I Jhaad! H Ufaaral/Ifadraner IWE bl dadl & o7 39 3f&Tad §RT ARIRYI
WD ¥ Hg IR 39 Ml H SUR BF & forg AIfcw IR by T Uy AEIReT @
I 8 U1 RE 2| R PR gfiErd/afiarerTer @l Rl 9 89 W Sad a9 d i
HRIAE! Hx9 H A= 8 |1 2| g 39 Afed IRAER & ARIY W SWRidd  gfgdrdl /
gferardnTo feddg wafdaal & giad fear Sar € & a8l 9 Sad gdbgedr H Rdl gg e
21—01—2026 I T 11:00 Jol a8 AT IT JHIAdT BIOR ARTAd 3MTd, 3TJAT BIIOR A
A B YR H FRIAGER &6 STad] SRS | H g Sl |

M feTh 22—12—2025 BT BN RN T HIEY I7gTold I oI fhar T |

AER | FEIRT / —
A9 dedldieR T4,
FERIS aHTEdl fgda siofl,

_TSTT BT dTedTd, STt ®iRTeT (fBoYo) |
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In The Court of Naib Tehsildar-cum-Executive Magistrate,
Raja Ka Talab, Distt. Kangra (H.P.).

File No. /NTEH/2025 Date of Institution: 17-12-2025
Case Titled: - Registration of Birth

Pushpa Devi d/o Sh. Suram Singh, r/o vill. Lohali, P.O. Chhattar Jogian, Sub-Tehsil Raja
Ka Talab, Distt. Kangra H.P.
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Versus

The General Public
Notice to General Public

Whereas Pushpa Devi d/o Sh. Suram Singh, r/o vill. Lohali, P.O. Chhattar Jogian, Sub-
Tehsil Raja Ka Talab, Distt. Kangra H.P. have filed an application before the undersigned that her
date of birth is 23-08-1967 but due to ignorance and lack of knowledge it has not been entered in
the concerned Gram Panchayat register. She has further stated that she wants to get it registered in
Gram Panchayat Chhattar, Sub-Tehsil Raja Ka Talab.

The applicant has attached non-availability certificate, recommendation of Chief Registrar
(Birth & Death)-cum-Director Health Services Himachal Pradesh Shimla-09. Affidavit of two
witnesses namely Sh. Malu Ram s/o Sh. Dehnja Ram r/o Vill. Lohali, P.O. Chhattar Jogian, Sub-
Tehsil Raja Ka Talab, Distt. Kangra H.P. & Sh. Kulbir Singh s/o Sh. Mast Ram r/o Vill. Lohali,
P.O. Chhattar Jogian, Sub-Tehsil Raja Ka Talab, Distt. Kangra H.P. have been attached in support
of his claim.

Now, therefore, in pursuance of section 13 (3) of The Registration of Birth & Death Act,
1969 a proclamation to all General public concerned is hereby issued that objection in this regard
i.e. to enter the date of birth of Pushpa Devi d/o Sh. Suram Singh, shall be heard by the
undersigned on 16-01-2026 in this court at Raja Ka Talab. Anyone having any objections in the
matter may do so on the said date and place in person or through legal practitioner or his/her
recognised agent. In case non-appearance, the proceedings will continue ex-parte and necessary
action in this matter will be taken accordingly as per law.

Given under my hand and seal of the court on 17-12-2025

Seal
Sd/-
Naib Tehsildar-cum-Executive Magistrate,
Raja Ka Talab, Distt. Kangra (H.P.).
In The Court of Naib Tehsildar-cum-Executive Magistrate,
Raja Ka Talab, Distt. Kangra (H.P.).
File No. Date of Institution: 14-11-2025

Case Titled: - Registration of Birth

Kuldeep Sharma s/o Late Sh. Gian Chand, r/o Vill. Kat Panjlian, P.O. Kuthandal, Sub-
Tehsil Raja Ka Talab, Distt. Kangra H.P.

Versus
The General Public

Notice to General Public
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Whereas Kuldeep Sharma s/o Late Sh. Gian Chand r/o Vill. Hat Panjlian, P.O. Kuthandal,
Sub-Tehsil Raja Ka Talab, Distt. Kangra H.P. have filed an application before the undersigned that
his date of birth is 11-03-1977 but due to ignorance and lack of knowledge it has not been entered
in the concerned Gram Panchayat register. He has further stated that he wants to get it registered in
Gram Panchayat Hatpang, Sub-Tehsil Raja Ka Talab.

The applicant has attached non-availability certificate, recommendation of Additional
District Registrar (Birth & Death)-cum-Medical Officer of Health Kangra at Dharamshala.
Affidavit of two witnesses namely Sh. Bihari Lal s/o Sh. Kirpu Ram r/o Vill. & P.O. Rehan Khas,
Sub-Tehsil Raja Ka Talab, Distt. Kangra H.P. have been attached in support of his claim.

Now, therefore, in pursuance of section 13 (3) of The Registration of Birth & Death Act,
1969 a proclamation to all General public concerned is hereby issued that objection in this regard
i.e. to the enter the date of birth of Kuldeep Sharma s/o Late Sh. Gian Chand, shall be heard by
the undersigned on 18-01-2026 in this court at Indora. Anyone having any objections in the matter
may do so on the said date and place in person or through legal practitioner or his/her recognised
agent. In case non-appearance, the proceedings will continue ex-parte and necessary action in this
matter will be taken accordingly as per law.

Given under my hand and seal of the court on 19-12-2025

Seal
Sd/-
Naib Tehsildar-cum-Executive Magistrate,
Raja Ka Talab, Distt. Kangra (H.P.).
In The Court of Naib Tehsildar-cum-Executive Magistrate,
Raja Ka Talab, Distt. Kangra (H.P.).
File No. /NTEH/2025 Date of Institution: 25-11-2025

Case Titled: - Registration of Death

Sh. Sanjay Kumar s/o Sh. Gian Singh, r/o Vill. & P.O. Rehan, Sub-Tehsil Raja Ka Talab,
Distt. Kangra H.P.

Versus
The General Public

Notice to General Public

Whereas Sh. Sanjay Kumar s/o Sh. Gian Singh r/o Vill. & P.O. Rehan, Sub-Tehsil Raja Ka
Talab, Distt. Kangra H.P. have filed an application before the undersigned that date of death of his
Grand father is 15-11-1989 but due to ignorance and lack of knowledge it has not been entered in
the concerned Gram Panchayat register. He has further stated that he wants to get it registered in
Gram Panchayat Rehan-1, Sub-Tehsil Raja Ka Talab.
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The applicant has attached non-availability certificate, recommendation of Additional
District Registrar (Birth & Death)-cum-Medical Officer of Health Kangra at Dharamshala.
Affidavit of two witnesses namely Sh. Mukhtiar Singh s/o Sh. Sahab Singh r/o Vill. Hara, Sub-
Tehsil Raja Ka Talab, Distt. Kangra H.P. & Sh. Rattan Singh s/o Sh. Gopi Ram /o Vill. Bhati
Rialan, P.O. Manoh Sihal, Sub-Tehsil Raja Ka Talab, Distt. Kangra H.P. have been attached in
support of his claim.

Now, therefore, in pursuance of section 13 (3) of The Registration of Birth & Death Act,
1969 a proclamation to all General public concerned is hereby issued that objection in this regard
i.e. to the enter the date of death of Sh. Bir Singh s/o Late Sh. Nath s/o Larja, shall be heard by
the undersigned on 15-01-2026 in this court at Raja Ka Talab. Anyone having any objections in the
matter may do so on the said date and place in person or through legal practitioner or his/her
recognised agent. In case non-appearance, the proceedings will continue ex-parte and necessary
action in this matter will be taken accordingly as per law.

Given under my hand and seal of the court on 19-12-2025

Seal
Sd/-
Naib Tehsildar-cam-Executive Magistrate,
Raja Ka Talab, Distt. Kangra (H.P.).
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In the Court of Shri Manjeet Sharma, Sub-Divisional Magistrate, Shimla (R),
District Shimla (H. P.)

Smt. Radha Devi w/o Sh. Dalip Singh & d/o Sh. Sant Ram, r/o Village Karyali P.O. Neri,
Tehsil & District Shimla (H.P.).

Versus

General Public .. Respondent.

Whereas, Smt. Radha Devi w/o Sh. Dalip Singh & d/o Sh. Sant Ram, r/o Village Karyali,
P.O. Neri, Tehsil & District Shimla (H.P.) whose place of birth is Village & P.O. Rampur Keonthal
Tehsil & District Shimla H.P. has submitted an application along with a Non-Availability
Certificate issued by the Registrar, Births & Deaths, Gram Panchayat Rampur Keonthal, District
Shimla, H.P. before this court under section 13(3) of the Birth & Death Registration Act, 1969,
seeking permission to enter her date of birth as 24-07-1968 in the records of the Registrar, Births &
Deaths, Gram Panchayat Rampur Keonthal, District Shimla , H.P.

Particulars of the Applicants:

SL. Name of the family member Relation Date of Birth
No.
L. Smt. Radha Devi Self 24-07-1968

Hence, this proclamation is issued to the general public with directions if any person has
any objection/claim with regard to entry of the date of birth of the above named person in the
record of Registrar, Births & Deaths, Gram Panchayat Rampur Keonthal, District Shimla, H.P.
he/she may file such objections in the court on or before one month of publication of this notice in
Govt. Gazette, failing which the matter shall be proceeded with and necessary orders shall be
passed in accordance with law.
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Issued today on 30-12-2025 under my signature and seal of the court.

Seal. Sd/-
Sub-Divisional Magistrate,
Shimla (R), District Shimla (H.P.).

In the Court of Shri Manjeet Sharma, HPAS, Marriage Officer-cum-Sub-Divisional
Magistrate, Shimla (Rural), District Shimla (H.P.)

1. Mr. Keshav Batra s/o Sh. Pardeep Batra, /o Sai Villa, Below Mahila Police Thana BCS,
Tehsil Shimla (Rural) District Shimla, Himachal Pradesh.

2. Ms. Akanksha Chauhan d/o Sh. Y.S. Chauhan, r/o Devi Mansa Bhawan, near Dheer
Niwas, Lower Chakkar Shimla, Tehsil Shimla (Urban), District Shimla, Himachal Pradesh.

Versus

General Public

Subject.—Registration of Marriage under section 8(4) the H.P. Registration of Marriage Act, 1996.

Sh. Keshav Batra s/o Sh. Pardeep Batra, r/o Sai Villa, Below Mahila Police Thana BCS,
Tehsil Shimla (Rural) District Shimla, Himachal Pradesh and Ms. Akanksha Chauhan d/o Sh. Y.S.
Chauhan, r/o Devi Mansa Bhawan, near Dheer Niwas, Lower Chakkar Shimla, Tehsil Shimla
(Urban), District Shimla, Himachal Pradesh have filed an application alongwith affidavits in the
court of the undersigned stating therein that they have solemnized their marriage on
11-10-2024 at Kali Mata Mandir inside Himachal Printing Press Shimla, H.P. but the marriage has
not been found entered in the records of Registrar of Marriages of Gram Panchayat concerned/
Municipal Coroporation, Tehsil & District Shimla.

Therefore, objections are hereby invited from the General Public through this notice, that if
anyone has any objection regarding registration of this marriage, then they can file their objections
personally or in writing before this court of undersigned on or before one monthe of publication of
this court notice. After that no objection shall be entertained and marriage will be registered
accordingly.

Issued under my hand and seal of the court today on 20th December, 2025

Seal.
Sd/-
Additional District Registrar of Marriages-cum-
Sub-Divisional Magistrate, Shimla (Rural).
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In the Court of Executive Magistrate Theog, Tehsil Theog,
District Shimla (H. P.)

Smt. Meena Devi d/o Sh. Bhagat Ram, r/o Village Borala, P.O. Kaleend, Tehsil Theog,
Distt. Shimla (H.P.).

Versus

General Public " Respondent.

Whereas, a case regarding entry of birth of Smt. Meena Devi d/o Sh. Bhagat Ram, r/o
Village Borala, P.O. Kaleend, Tehsil Theog, Distt. Shimla (H.P.) has been received in this office
from Additional Distt. Registrar (Birth & Death) vide letter No. 5270, dated 20-08-2025 for further
necessary action under section 13(3) of Birth & Death Registration Act, 1969.

Whereas Smt. Meena Devi has also submitted an application on dated 25-08-2025 in this
office to enter the date of birth of herself in the record of Registrar, Birth & Death, Gram Panchayat
Kaleend, Tehsil Theog, District Shimla, H.P.

SL. Name of the person whose date of Relation Date of Birth
No. birth is to be entered
L. Meena Devi Self 06-06-1991

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding entry of the name & date of birth of above named preson in the record of Registrar, Birth
and Death, Gram Panchayat Kaleend, Tehsil Theog, may file their claims/objections in the court
within one month of publication of this notice in Govt. e-Gazette, failing which necessary orders
will be passed.

Issued today on 18-12-2025 under my signature and seal of the court.
Seal. Sd/-

Executive Magistrate,
Theog, District Shimla (H.P.).

In the Court of Sh. Daya Nand Sharma, Exective Magistrate Grade-I1, Rohru,
District Shimla (H. P.)

In the matter of :

Smt. Uma Devi w/o Sh. Dal Bahadur, r/o Yash Pal Bulding, Ward No.1, Mukki Nala, MC
Rohru, Tehsil Rohru, District Shimla (H.P.) " Applicant.

Versus
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General Public " Respondent.

Subject.—Application under section 13 (3) of Birth and Death Registration Act, 1969.

Whereas, Smt. Uma Devi w/o Sh. Dal Bahadur, r/o Yash Pal Bulding, Ward No.1, Mukki
Nala, MC Rohru, Tehsil Rohru, District Shimla (H.P.) has filed an application alongwith affidavit
in the court of the undersigned under section 13(3) of the Birth & Death Registration Act, 1969, to
enter the date of birth of her son 06-01-2010 in the record of Birth Register of Nagar Parishad
Rohru (MC Rohru).

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to enter the Date of Birth of Mr. Tatharth they should appear before the court of
undersigned within 30 days from the publication of this notice, either personally or through their
authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this 27th December, 2025.

Seal. Sd/-
(DAYA NAND SHARMA),

Exective Magistrate Grade-I1,

Rohru, District Shimla (H.P.).

In the Court of Sub-Devisional Magistrate, Kumarsain,
District Shimla (H. P.)

Smt. Amrita Devi w/o Sh. Bhag Chand, r/o Village Nahal, P.O. Zar, Tehsil Kumarsain,
District Shimla (H.P.) " Applicant.

Versus

General Public " Respondent.
Notice:—Proclamation regarding correction of name in Aadhaar Card of Smt. Amrita Devi.

Whereas, applicant Smt. Amrita Devi w/o Sh. Bhag Chand, r/o Village Nahal, P.O. Zar,
Tehsil Kumarsain, District Shimla (H.P.) has submitted an application to this court with the request
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that in the Aadhaar Card her name has been entered as Amrit Kumari which is wrong. Her Correct
name is Amrita Devi. In support she has attached the copy of family register, copy of Aadhaar Card
her name may be corrected as Amrita Devi in place of Amrit Kumari as per the Panchayat Record.

Now, therefore, objections are invited from the general public that if, anyone has any
objection regarding correction of name from Amrit Kumari to Amrita Devi in the Aadhaar Card,
they should appear before the undersigned on or before 24-01-2026 either personally or through
their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 24th day of the December, 2025 under my hand and seal of the Court.

Seal. Sd/-
Sub-Divisional Magistrate,
Kumarsain, District Shimla (H.P.).

Office of the Sub-Divisional Magistrate Arki, District Solan (H.P.)

Case No. Date of Institution Date of Decision
54/2025 22-12-2025 21-01-2026
Smt. Meena Devi d/o Sh. Surat Ram, r/o Village Khajala, P.O. Okharu, Tehsil Arki, Distt.
Solan (H.P.) " Applicant.
Versus
General Public " Respondent.

Regarding delayed registration of birth event under section 13(3) of the Birth and Death
Registration Act, 1969.

Proclamation

Smt. Meena Devi d/o Sh. Surat Ram, r/o Village Khajala, P.O. Okharu, Tehsil Arki, Distt.
Solan (H.P.) has filed a case under section 13(3) of the Birth & Death Registration Act, 1969 along
with affidavits and other documents stating therein that she was born on 25-01-1989 at Village
Khajala, but her birth has not been entered in the records of Gram Panchayat Danoghat, Tehsil
Arki, District Solan (H.P.) as per the Non availability Certificate No. 10 issued by the Registrar,
Birth and Death Registration, G.P. Danoghat, Tehsil Arki.

Therefore, by this proclamation, the general public is hereby informed that any person
having any objection for registration of delayed birth in respect of Smt. Meena Devi, may submit
their objections in writing in this office on or before 21-01-2026 at 10.00 A.M, failing which no
objection will be entertained afterwards.
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Given under my hand and seal of this office on this 22nd day of December, 2025.

Seal. Sd/-
Sub-Divisional Magistrate,
Arki, District Solan (H.P.).

Office of the Sub-Divisional Magistrate Arki, District Solan (H. P.)

Case No. Date of Institution Date of Decision
55/2025 22-12-2025 21-01-2026
Sh. Jagdish Chand s/o Late Sh. Sant Ram, r/o Village Kavalag (Saryanj), P.O. Saryanj,
Tehsil Arki, Distt. Solan (H.P.) " Applicant.
Versus
General Public " Respondent.

Regarding delayed registration of death event under section 13(3) of the Birth and Death
Registration Act, 1969.

Proclamation

Sh. Jagdish Chand s/o Late Sh. Sant Ram, r/o Village Kavalag (Saryanj), P.O. Saryanj,
Tehsil Arki, Distt. Solan (H.P.)has filed a case under section 13(3) of the Birth & Death
Registration Act, 1969 along with affidavits and other documents stating therein that his Grand
Mother Late Smt. Ghameeru w/o Bihari was expired on 13-04-1985 at Village Kavalag (Saryanj),
P.O. Saryanj, Tehsil Arki, Distt. Solan (H.P.) but her death has not been entered in the records of
Gram Panchayat Saryanj, Tehsil Arki, District Solan (H.P.) as per the Non availability Certificate
No. 10 issued by the Registrar, Birth and Death Registration, G.P. Saryanj, Tehsil Arki.

Therefore, by this proclamation, the general public is hereby informed that any person
having any objection for registration of delayed death in respect of Late Smt. Ghameeru, may
submit their objections in writing in this office on or before 21-01-2026 at 10.00 A.M, failing
which no objection will be entertained afterwards.

Given under my hand and seal of this office on this 22nd day of December, 2025.
Seal. Sd/-

Sub-Divisional Magistrate,
Arki, District Solan (H.P.).

Office of the Sub-Divisional Magistrate Arki, District Solan (H. P.)

Case No. Date of Institution Date of Decision
56/2025 22-12-2025 21-01-2026

Smt. Leela Devi d/o Sh. Lekh Ram, r/o Village Hawani Kol, P.O. Kandhar, Tehsil Arki,
Distt. Solan (H.P.)
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Versus

General Public " Respondent.

Regarding delayed registration of birth event under section 13(3) of the Birth and Death
Registration Act, 1969.

Proclamation

Smt. Leela Devi d/o Sh. Lekh Ram, r/o Village Hawani Kol, P.O. Kandhar, Tehsil Arki,
Distt. Solan (H.P.) has filed a case under section 13(3) of the Birth & Death Registration Act, 1969
along with affidavits and other documents stating therein that she was born on 10-07-1973 at
Village Hawani Kol, but her birth has not been entered in the records of Gram Panchayat Mangal,
Tehsil Arki, District Solan (H.P.) as per the Non availability Certificate No. 10 issued by the
Registrar, Birth and Death Registration, G.P. Mangal, Tehsil Arki.

Therefore, by this proclamation, the general public is hereby informed that any person
having any objection for registration of delayed birth in respect of Smt. Leela Devi, may submit
their objections in writing in this office on or before 21-01-2026 at 10.00 A.M, failing which no
objection will be entertained afterwards.

Given under my hand and seal of this office on this 22nd day of December, 2025.
Seal. Sd/-

Sub-Divisional Magistrate,
Arki, District Solan (H.P.).
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CORRECTION OF NAME

I, Krishna Devi d/o Sh. Umed Singh, r/o Village Banuna, P.O. Gadheri, Tehsil Sunni,
Distt. Shimla (H.P.) declare that in my PAN Card bearing No. ILYPD8935E my father's name was
wrongly entered as Krishan Singh which should be corrected as Umed Singh. Please correct this.

KRISHNA DEVI

d/o Umed Singh,

r/o Village Banuna, P.O. Gadheri,
Tehsil Sunni, Distt. Shimla (H.P.).

CHANGE OF NAME

I, Rajesh Kumar s/o Sh. Om Lal, r/o Village Kadhar (121), P.O. & Tehsil Rajgarh, Distt.
Sirmaur (H.P.) declare that I have changed my minor son's name from Rayansh to Riyansh Kumar
for all purposes in future. All concerned please may note.

RAJESH KUMAR

s/o Sh. Om Lal,

r/o Village Kadhar (121),

P.O. & Tehsil Rajgarh, Distt. Sirmaur (H.P.).

CORRECTION OF NAME

I, Tashi Chhering s/o Sh. Chhewang Namgial, r/o Village Mud, Tehsil Spiti, Distt. Lahaul
Spiti (H.P.) declare that in my son's Aadhar Card bearing No. 8159-6558-9890 his name is wrongly
entered as Zutup Tanzin which should be corrected as Angdup Tanzin. Please correct this.

TASHI CHHERING
s/0 Sh. Chhewang Namgial,
Village Mud, Tehsil Spiti, Distt. Lahaul Spiti (H.P.).

CORRECTION OF NAME

I, Krishan Chand s/o Sh. Nathu Ram, r/o Village Rasehar, P.O. Maseran, Tehsil Sarkaghat,
Distt. Mandi (H.P.) declare that my name is Krishan Chand in all documents, whereas it has been
wrongly recorded as Kishan in my Aadhar Card. this may please be corrected to Krishan Chand.

KRISHAN CHAND
s/o Sh. Nathu Ram,

r/o Village Rasehar, P.O. Maseran,
Tehsil Sarkaghat, Distt. Mandi (H.P.).
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CHANGE OF NAME

I, Himani Verma w/o Sh. Sohan Lal, r/o Village Darwa (421), Distt. Solan (H.P.) 173 206
declare that I have changed my name from Himani to Himani Verma. All concerned please may
note.

HIMANI VERMA
w/o Sh. Sohan Lal,
r/o Village Darwa (421), Distt. Solan (H.P.).

CORRECTION OF NAME

I, Lalita Kumari Yadav w/o Sh. Manoj Kumar Yadav, r/o Village & P.O. Jeri, Tehsil
Bhuntar, Distt. Kullu (H.P.) declare that my name is wrongly entered as Rambha Kumari in Aadhar
Card. Now I intend to correct my name as Lalita Kumari Yadav on Aadhar Card. Concerned note
it.

LALITA KUMARI YADAV
w/o Sh. Manoj Kumar Yadav,
r/o Village & P.O. Jeri, Tehsil Bhuntar, Distt. Kullu (H.P.).

CORRECTION OF NAME

I, Shiv Lal s/o Sh. Dile Ram, Hanogi, Kholanal (541) P.O. Kholanal , Distt. Mandi (H.P.)
declare that my minor son's correct name is Nenice Thakur and wrongly recorded in his Aadhar No.
2643-9664-9630 as Nainesh.

SHIV LAL

s/0 Sh. Dile Ram,

Hanogi, Kholanal (541) P.O. Kholanal ,
Distt. Mandi (H.P.) .

CORRECTION OF NAME

I, Bimla Devi w/o Late Sh. Parshotam Singh Parmar, r/o Village Tillu, P.O. Bela, Tehsil
Nadaun, Distt. Hamirpur (H.P.) declare that in PPO No. 42462/HP, my name and my husband's
name wrongly entered as Bimla Parmar & Purshotam Singh Parmar respectively. Whereas my
correct name is Bimla Devi, my husband's name is Parshotam Singh Parmar.

BIMLA DEVI

w/o Late Sh. Parshotam Singh Parmar,

r/o Village Tillu, P.O. Bela, Tehsil Nadaun,
Distt. Hamirpur (H.P.).



9882 IoTuF, fedrereT UQer, 03 STHaN), 2026 /13 U, 1947
CORRECTION OF NAME

I, Durgi Devi w/o Sh. Raj Kumar, r/o Village & P.O. Bhatehra, Tehsil Baldwara, Distt.
Mandi (H.P.) declare that in my Aadhar Card my name entered as Rachna Devi is incorrect,
whereas my correct name is Durgi Devi. Concerned note.

DURGI DEVI

w/o Sh. Raj Kumar,

Village & P.O. Bhatehra,

Tehsil Baldwara, Distt. Mandi (H.P.).

CORRECTIN OF NAME

I, Sahi Ram aged 82 years s/o Late Sh. Durga Ram, r/o Village Chanan, P.O. Jathiadevi,
Tehsil & Distt. Shimla (H.P.) declare that my correct name is Sahi Ram which is entered in my
Aadhar Card, whereas in PAN Card bearing No. ACQPR6346E my name is entered as Sant Ram,
now [ want to correct my name in all records.

SAHI RAM

s/o Late Sh. Durga Ram,

r/o Village Chanan, P.O. Jathiadevi,
Tehsil & Distt. Shimla (H.P.) .

CHANGE OF NAME

I, Krishna Devi (43) w/o Mahinder Singh, r/o Village & P.O. Mahadev, Tehsil Sunder
Nager District Mandi (H.P.) declare that as per all documents my actual and correct name is
Krishna Devi instead of Neera Devi. All concerned please note.

KRISHNA DEVI

w/o Mahinder Singh,

r/o Village & P.O. Mahadev,

Tehsil Sunder Nager District Mandi (H.P.).

CHANGE OF NAME

I, Dinesh, aged about 52 years, s/o Sh. Kitab Singh, r/o village Malthi, P.O Pujarli No. 2,
Tehsil Rohru, Distt. Shimla (H.P.)-171205 declare that [ have changed my minor son's name from
Addi (old name) to Anvay Chankrola (new name). All concerned please may note.

DINESH

s/o Sh. Kitab Singh,

r/o village Malthi, P.O Pujarli No. 2,
Tehsil Rohru, Distt. Shimla (H.P.)-171205.
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CHANGE OF NAME

I, Nikka Ram Santoshi s/o Shinu Ram, Vill. Bhater Uparli, P.O. Barmana, Tehsil Sadar,
Distt. Bilaspur (H.P.) declare that I have changed my name from Nikka Ram to Nikka Ram
Santoshi for all purposes. All concerned note.

NIKKA RAM SANTOSHI

s/0 Shinu Ram,

Vill. Bhater Uparli,P.O. Barmana,
Tehsil Sadar, Distt. Bilaspur (H.P.).

CHANGE OF NAME

I, Sushma Sharma w/o Hemant Kumar, r/o Vill. Sohal Mehandonbag (288), P.O.
Mehandobag, Tehsil Pachhad, Distt. Sirmaur (H.P.) 173024 declare that I have changed my name
from Sushma Sharma to Saroj. Please note all concerned for further.

SUSHMA SHARMA

w/o Hemant Kumar,

r/o Vill. Sohal Mehandonbag (288),

P.O. Mehandobag, Tehsil Pachhad, Distt. Sirmaur (H.P.).

CHANGE OF NAME

I, Ghanshyam s/o Sohan Lal, r/o 06, Vill. Koron, P.O. Kumarhatti, Tehsil & Distt. Solan
(H.P.) 173229 declare that I have changed my name from Ghanshyam to Ghanshyam Thakur.
Please note all concerned for further.

GHANSHYAM

s/0 Sohan Lal,

r/o 06, Vill. Koron,

P.O. Kumarhatti, Tehsil & Distt. Solan (H.P.).

CHANGE OF NAME

I, Veena Kumari age (45) years w/o Sh. Prithvi Singh, r/o Vill. Dhater, Teh. Khundian,
Distt. Kangra (H.P.) declare that my daughter named Srishty Kaushal has born on 03-09-2010. Her
name in Aadhar Card has been wrongly mentioned as Srishty instead of Srishty Kaushal.

VEENA KUMARI

w/o Sh. Prithvi Singh,

r/o Vill. Dhater,

Teh. Khundian, Distt. Kangra (H.P.).
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CHANGE OF NAME

I, Ranju Kumari (45 years) w/o Ashok Kumar, r/o Village Marohan, P.O. Rajal, Tehsil &
Distt. Kangra (H.P.) declare that I have changed my name from Ranju Kumari to Ranjna. All
concerned note it.

RANJU KUMARI

w/o Ashok Kumar,

r/o Village Marohan, P.O. Rajal,
Tehsil & Distt. Kangra (H.P.).

CHANGE OF NAME

I, Bimla Devi d/o Sh. Kali Ram, aged about 44 years, resident of Rohit cottage, Zoo Road,
Rirka Gaon, Tutikandi, P.O. Ambedkar Chowk, Tehsil Shimla (U), Distt. Shimla (H.P.)-171004, do
hereby solemnly affirm and declare that in my PAN Card No. ISCPD 5262H my father's name is
wrongly entered as Tika Ram, however my father's correct name is Sh. Kali Ram.

BIMLA DEVI
d/o Sh. Kali Ram,

resident of Rohit cottage, Zoo Road, Rirka Gaon, Tutikandi,
P.O. Ambedkar Chowk,

Tehsil Shimla (U), Distt. Shimla (H.P.)-171 004.

CHANGE OF NAME

I, Tsering Angmo d/o Tashi Dawa, r/o Village Sural, P.O. Tai Sural, Tehsil Pangi, Distt.
Chamba (H.P.) declare that I have changed my name from Chhiring Angmo to Tsering Angmo for
future purposes. Concerned please note it.

TSERING ANGMO

d/o Tashi Dawa,

r/o Village Sural, P.O. Tai Sural,
Tehsil Pangi, Distt. Chamba (H.P.).

CHANGE OF NAME

I, Bholan Devi (49) w/o Jaimal Singh s/o Sh. Prem Singh, r/o Village Bohri, P.O. Kundlu,
Sub-Tehsil Panjhera, distt. Solan (H.P.) here by declare that my name is recorded as Poonam
Kumari and my husband's name as Jay Mal Singh on my Aadhar Card No. 6070 3107 6665, which
is incorrect. My name is recorded as Bholan Devi and my husband's name as Jaymal Singh in all
my other documents and my children's school certificates. Therefore my name should be corrected
to Bholan Devi and my husband's name to Jaymal Singh on my Aadhar Card.

BHOLAN DEVI

w/o Jaimal Singh,

s/0 Sh. Prem Singh,

r/o Village Bohri, P.O. Kundlu,
Sub-Tehsil Panjhera, distt. Solan (H.P.).
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CHANGE OF NAME

I, Meera Thakur (New Name) w/o Sh. Swaran Zinta, r/o Khamadi (82) Shimla (H.P.)-172

001 declare that I have changed my name from Meera Devi (old name) to Meera Thakur (new
name).

MEERA THAKUR
w/o Sh. Swaran Zinta,
r/o Khamadi (82) Shimla (H.P.)-172001.

CHANGE OF NAME

I, Sunil Kumar s/o Parkash Chand, r/o V.P.O. Kaned, Tehsil Dharamshala, Distt. Kangra
(H.P.) declare that I have changed the name of my minor son Viraj Koundal to Ekansh Koundal for
future purposes. Concerned note it.

SUNIL KUMAR

s/o Parkash Chand,

r/o V.P.O. Kaned,

Tehsil Dharamshala, Distt. Kangra (H.P.).

CORRECTION OF NAME

I, Surinder Kumar Rakra s/o Rattan Chand, r/o Adhwani, Tehsil Jawalamukhi, District
Kangra (H.P.) have got my name corrected through court orders, hence my name should be
considered as Surinder Kumar Rakra instead of Surinder Kumar.

SURINDER KUMAR RAKRA

s/0 Rattan Chand,

r/o Adhwani,

Tehsil Jawalamukhi, District Kangra (H.P.).

CORRECTION OF NAME

I, Shamsheer s/o Sh. Mahmood Ahmad, r/o House No. 200, Ward No.1, Krishna Nagar,
Teh. & Distt. Hamirpur (H.P.) declare that in Aadhar Card of my minor daughter her name is
wrongly entered as Sireen. Whereas her correct name is Sareen. She shall be known as Sareen for
all purposes in future. All concerned please note.

SHAMSHEER

s/o0 Sh. Mahmood Ahmad,

r/o House No. 200, Ward No.l1, Krishna Nagar
Teh. & Distt. Hamirpur (H.P.).
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CHANGE OF NAME

I, Mrinali Singh d/o Kanwar Surjit Singh, w/o Angad Singh Kishtwaria, r/o New Palampur
Colony, Menjha, Palampur, H.P.-176061, have changed my name to Mrinali Singh Kishtwaria.

MRINALI SINGH

d/o Kanwar Surjit Singh,

w/o Angad Singh Kishtwaria,

r/o New Palampur Colony, Menjha, Palampur, H.P.-176061.

CHANGE OF NAME

I, Mohd. Rafi s/o Sh. Samsu Din, r/o House No. 107/2, Mohalla Haripur Bagichi, Nahan,
Distt. Sirmaur (H.P.) declare that I have change my name from Mohd. Rafi (old name) to
Mohammad Rafi (new name). All concerned please note.

MOHD. RAFI

s/o Sh. Samsu Din,

r/o House No. 107/2, Mohalla Haripur Bagichi, Nahan,
Distt. Sirmaur (H.P.).

CORRECTION OF NAME

I, Jitender s/o Sh. Prem Singh, r/o Village Samlech, P.O. Jobri, Tehsil Arki, Distt. Solan
(H.P.) declare that my daughter has born on 23-11-2020, her name is recorded as Snehal Pal in
Gram Panchayat Sarli, but it has been wrongly recorded as Senhal Pal in her Aadhar Card. This
may please be corrected to Snehal Pal.

JITENDER

s/o Sh. Prem Singh,

r/o Village Samlech, P.O. Jobri,
Tehsil Arki, Distt. Solan (H.P.).

CORRECTION OF NAME

I, Anu Kumar s/o Sh. Bhola Ram, r/o Mohalla Ukhal, P.O. Mangla, Tehsil & Distt. Chamba

(H.P.) declare that in Aadhar Card of my minor son having number 6430 8933 4161, his name is

wrongly entered as Manty. Whereas his correct name is Monty Chauhan. All concerned please
note.

ANU KUMAR

s/0 Sh. Bhola Ram,

r/o Mohalla Ukhal, P.O. Mangla,

Tehsil & Distt. Chamba (H.P.).
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CORRECTION OF NAME

I, Bhupender s/o Prem Singh, r/o Village Nalayal, P.O. Chailly, Tehsil Shimla (Rural),
District Shimla (H.P.) hereby solemnly affirm and declare that my name has been recorded in
Aadhar Card as Bhupinder instead of Bhupender. Now, I want to correct my name as Bhupender

instead of Bhupinder in Aadhar Card. All concerned please may note.

BHUPENDER

s/0 Prem Singh,

r/o Village Nalayal, P.O. Chailly,

Tehsil Shimla (Rural), District Shimla (H.P.).

CHANGE OF NAME

I, Kutan Devi w/o Sh. Gopi Chand, r/o Vill. Patnaun, P.O. Patnaun, Tehsil Bamson at Tauni
Devi, Distt. Hamirpur (H.P.) declare that I have changed my name from Kunta Devi to Kutan Devi

for all purposes in future. All concerned please note.

KUTAN DEVI

w/o Sh. Gopi Chand,

r/0 Vill. Patnaun, P.O. Patnaun,

Tehsil Bamson at Tauni Devi, Distt. Hamirpur (H.P.).

CHANGE OF NAME

I, Kusma Devi w/o Sh. Suresh Kumar, r/o V.P.O. Patlandar, Tehsil Sujanpur, Distt.
Hamirpur (H.P.) declare that I have changed my name from Kusam Devi to Kusma Devi for all

purposes in future. All concerned please note.
KUSMA DEVI
w/o Sh. Suresh Kumar,
r/o V.P.O. Patlandar,

Tehsil Sujanpur, Distt. Hamirpur (H.P.).
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CHANGE OF NAME

I, Chet Ram aged about 51 years s/o Sh. Jeet Singh Khobdali, P.O. Kupvi, Tehsil Kupvi,
Distt. Shimla (H.P.) declare that I have changed my daughter's name from Kumari Kajal (old name)
to Kajal Kumari (new name). All concerned please may note.

CHET RAM

s/o Sh. Jeet Singh Khobdali,

P.O. Kupvi,

Tehsil Kupvi, Distt. Shimla (H.P.).

URBAN DEVELOPMENT DEPARTMENT
NOTIFICATION
Shimla-2 the, 3rd January, 2026

No. UD-F(10)-9/2016-1.—In supersession of this Department’s Notification dated
17-12-2025, published in the e-Gazette (Rajpatra), Himachal Pradesh on 20-12-2025, the Governor
of Himachal Pradesh is pleased to notify the scheme namely “Rajiv Gandhi Laghu Dukandar
Sukh Kalyan Yojana—Shahri”, as appended with this notification as Annexure-A, for
implementation in all Urban Local Bodies (ULBs) of Himachal Pradesh for providing financial
assistance to small shopkeepers.

This scheme shall come into force from the date of publication of this notification in the
Rajpatra (e-Gazette), Himachal Pradesh.

By order,

SANJAY GUPTA,
Addl. Chief Secretary (UD).

Annexure-A
RAJIV GANDHI LAGHU DUKANDAR SUKH KALYAN YOJANA-SHAHRI
1. Background:

There are many small traders in urban areas of Himachal Pradesh who are earning their
livelihood by doing business in the state. These traders are not financially capable and neither do
they get any financial help to expand their business. Due to all these reasons, the small shopkeepers
of the state are not able to expand their business and have to make their living in the same business.
Keeping these problems in mind, the Himachal Pradesh Chief Minister Small Shopkeeper Welfare
Scheme has been started by the Himachal Pradesh government in rural areas of the State from the
year 2023 and in the budget speech of the Chief Minister for 2025-26, the scheme shall be
expanded in urban areas of the State.
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2.

Objective:

"The Government is introducing the "Rajiv Gandhi Laghu Dukandar Sukh Kalyan Yojana-
Shahri" for small fruit and vegetable vendors, tea stall owners, barbers, paanshops, cobblers, chaat
shop owners and vendors, small dhaba owners and other small retail shopkeepers in urban areas of
the State. Under this scheme, distressed small shopkeepers with an annual turnover of less than
%10 lakh will be provided with One-Time Settlement (OTS) facility of up to I1.00 lakh through
banks to be borne by the State Government. This scheme will enable vendors to expand their
business activities. It will not only improve the financial conditions of these vendors but also play a
crucial role in empowering small traders of the State and strengthening the economy. OTS aims to
help borrowers clear their debt and prevent further legal action, while also allowing lenders to
recover some of their funds and manage their NPA portfolios.

11.

iil.

il

1il.

1v.

Benefits of the scheme:

OTS facility: One Time Settlement (OTS) facility through bank shall be provided to
small distressed shopkeepers who have availed business loan upto ¥ 2.00 lakh from
banks and have been declared Non-Performing Assets (NPA) by the banks shall be
eligible under the scheme.

Beneficiaries who have outstanding amount (including principal and interest) upto
%1 lakh shall be provided OTS facility upto X1 lakh through banks which shall be
borne by the State Government to settle the total outstanding dues.

Beneficiaries who have outstanding amount (including principal and interest) more
than 1 lakh shall be provided OTS facility upto 1 lakh through bank if and only if
they are ready to pay the excess outstanding amount above X1 lakh by themselves*.

*For example, a Small Shopkeeper who has outstanding of < 2.00 lakh (both principal
and interest) and has been declared NPA by bank, the Government may provide I1.00
Lakh as OTS amount if and only if the small shopkeeper agrees to pay remaining dues
of 1.00 lakh at the time of settlement.

Applicability of the scheme:

The scheme is applicable to Small Shopkeepers (Laghu Dukandars) running their
business in the urban areas of the State.

Small Shopkeepers who have availed the loan in the form of term loan or working
capital since 01-04-2020 till 31-03-2025 and could not pay back loans and have been
declared as NPA by banks will only be eligible to get the scheme benefit.

Maximum loan amount taken by beneficiary shall not exceed ¥ 2.00 lakh

The scheme will not, however, cover cases of wilful default, fraud and malfeasance.
Banks shall identify cases of wilful default, fraud and malfeasance so that only the
deserving person gets the benefit. Cases of wilful default, fraud and malfeasance will

not be covered.

Any sort of loan without collateral shall only be covered under the scheme
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vi. Any sort of loan covered under CGTMSE or any other guarantee trust shall only be
eligible to be processed under the scheme if and only if the remaining loan amount
(other than CGTMSE covered amount) is less than ¥ 1.00 lakh including interest
levied and bank to ensure & certify to this effect so that duplicity of benefits to the
concerned applicant is avoided.

5. Eligibility criteria for the Scheme:

Applicant should be a Permanent Resident of Himachal Pradesh

The annual turnover of the applicant should be less than 10 lakh to be eligible
for the scheme.

The applicant who have availed business loan from any of the banks/ financial
institutions and have been declared NPA by the banks/ financial institution.

The scheme is applicable to small shopkeepers who are above 18 years in age at
the time of filling the application under the scheme.

No member of the family of the applicant should be in regular government service
under the State or Central Government, or any other government entity.

Applicant should be a Small Shopkeeper belonging to any of the following
Occupation:

Cobbler shops

Tailor shops

Mobile repairing shops

Garage owners

Tea stall/ Dhaba owners

Cutlery store owners

Grocery store owners

Barbers

Street Vendors (Fruit, Vegetable sellers & other item sellers)

0. Any other small shopkeeper as deemed fit as per aforesaid criteria

SN R WD

6. Documents Required:

Following documents are required to be submitted by the applicant while applying:

Domicile/ Residence Proof of Himachal Pradesh

Aadhar Card

Bank Account and Loan Account Details

Mobile Number linked with Aadhar

Passport Size Photo

Documents Related to Occupation e.g. license of shop/ vending

Annual Turnover proof of less than 10 lakh (certified by CA or copy of ITR
filed in previous financial year).

Income proof in case ITR not filed/ Self declaration affidavit

7. Process of application:

i.  The Applicant is required to submit application in the format provided at Annexure-
‘A-1’ alongwith necessary required documents to the ULBs.
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il.

iil.

1v.

V1.

Vii.

Vviii.

11.

iil.

il

iil.

The completed application form shall be verified by the concerned Municipal
Commissioner/ Executive Office/ Secretary of the ULB and forward the same to banks
for necessary approval.

The application form recommended by the concerned ULB shall be examined by the
Financial Institution.

In case, application is accepted, the financial institution shall calculate the OTS amount
against the total outstanding including principal and interest charged and submit the
claims to Urban Development department on monthly basis. No interest shall be
charged by the banks for the intervening period i.e. the period from date of filing
application by applicant to the Bank/ULB till the fund is released to bank for OTS.

The banks shall deposit the relevant amount in suspended loan account of the applicant
within 7 working days after receiving the funds from Urban development department.
The NPA account must be closed thereafter and submit report to Urban Development
Department and concerned ULB.

In case applicant is having outstanding dues more than 1 lakh and is willing to avail the
facility of OTS, the banks shall ask the applicant to deposit the excess amount
(outstanding dues above Rs. 1 lakh) in suspended account and only after that bank
shall raise the demand for OTS accordingly to Urban Development Department.

In case, the application is rejected, the financial institution shall intimate the same to
the applicant with reasons thereof.

The financial institution shall not charge any administrative charges/ processing or any
other fee from the applicant.
Claims to Financial Institutions:

All Financial Institutions shall be able to claim the OTS amount including interest as
per actual charged to beneficiary.

There will be a Nodal Bank for disbursement of OTS amount

The Financial Institution will demand the OTS amount on a monthly basis from the
Nodal Bank.

Process of claims for OTS amount:

The Nodal Bank shall consolidate the OTS amount and forward the same to Director,
Urban Development department on monthly basis.

Director, Urban Development shall draw the money from a specified head of account
to be approved by Finance Department and deposit the same in Nodal Bank account
for further distribution to Financial Institutions.

The Nodal Bank will make a random check of 5% cases for verification of interest
levied and claimed by the financial institution.
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a. In case the Nodal bank detects any anomaly in such checks, it shall bring it to the
notice of the Financial Institution

b. The Financial Institution will make such corrections as required to remove the
anomaly.

c. In case the Nodal Bank is not satisfied with the action taken by the Financial
Institution, it shall bring it to the notice of the department.

d. The Department shall, after providing an opportunity of being heard, take such
steps as is required to remove the anomaly.

10. Integrated IT application architecture:

An Integrated IT Platform will be developed by the department for administration of the
scheme. This Portal will provide one stop solution for administration of the scheme. The IT
Platform will develop shopkeepers/vendors data bases across the ULBs and lending institutions so
as to make the whole process transparent, speedy and effective.

11. Administrative Structure

An Administrative structure will be setup at State and District level for implementation and
monitoring of the scheme which will consists of following:

State Level Monitoring Committee.—A State level monitoring committee shall be formed
under the Chairmanship of ACS/Pr. Secretary/Secretary, Urban Development to monitor the
progress of the Scheme. The Committee shall consist of members from Finance, Industries,
Planning, SLBC/ Nodal Bank and other important departments, if required.

State Level Technical Cell.— A State Level Technical Cell shall be setup at Directorate of
Urban Development, Shimla for coordination with various stakeholders and development of web
based portal for the Scheme, comprising of following experts:

=  Finance Expert (1)
= [T/ MIS Expert (1)

ULB level Monitoring Committee.—A ULB Level Scheme Monitoring Committee shall
be formed under the Chairmanship of Municipal Commissioner/ EO/ Secretary as the case may be
to monitor the progress of the scheme.

12. Rights of State Government/ Financial Institutions:

i.  If State Government, /Financial Institution concerned is satisfied that the grant to an
enterprise has been obtained by misrepresenting an essential fact, furnishing of false
information, the unit would be liable to refund the grant after being given an
opportunity of being heard, failing which recovery would be made as arrears. The
decision of Director, Urban Development shall be final in this regard.

13. Power to amend and/ or relax/ repeal any provisions of the Scheme:

Notwithstanding anything contained in any of the provisions of this Scheme, the State Government
may at any time:
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i.  Make any amendment to this Scheme or repeal it

ii. Make any relaxation in applying for the provisions of this Scheme on merits of each
case, as the State Government may consider necessary and appropriate.

iii. Impose any conditions in addition to the provisions of this Scheme on merits of each
case, as the State Government may consider necessary and appropriate.

14. Dispute Resolution:
1. If any dispute arises out of the interpretation of this Scheme, the matter will be referred

to the ACS/ Pr. Secretary/ Secretary (UD) to the Government of Himachal Pradesh, whose decision
shall be final and binding on all.

Annexure-"A-1"

APPLICATION FORM-cum-SELF DECLARATION FOR ONE TIME SETTLEMENT
(OTS) UNDER

“RAJIV GANDHI LAGHU DUKANDAR SUKH KALYAN
YOJANA- SHAHRI”

Applicant Photo

1. Name of the Applicant/ Loanee....................ccooeennenn.
to be attached

2. Father's Name:

3. Date of Birth/ Age:

4. Whether Permanent resident of Himachal Pradesh (Yes/
No) (Domicile certificate to be attached):

5. Address ( Residential and/or Shop):

I. Name of ULB: Municipal Corporation/ Municipal Council/ Nagar
Panchayat Ward Name
WardNo. House/Shop
No. Area

6. Mobile Number:

7.  Type/Category of Shop:

8. Annual Turnover of the applicant (INR) (Copy of ITR filed in previous year/ Income
proof/self-declaration affidavit may be attached):

9.  Whether any family member employed in any Central/ State Government or any other
Government entity (Yes/No):

10. Loan details: Details of Non-Performing Assets (NPAs) as below:—
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SI. Amount Bank Name Bank Branch Date and Date of
No. availed Year of NPA
Loan taken | declared by
bank
1.
2.
Total

11. Total Repayment made by applicant (As per Books of Accounts/Records of Loanee):

12. Date of Repayment:

13. Total outstanding liability as on date of application (to be verified by the concerned
bank):

Principal (INR) Interest (INR) Total (INR)

14. Whether any facility of settlement of loan availed from the Bank/Other Public
Financial Institutions (Yes/No). If yes, please mention below details:

Year of Amount Settled Whether paid in full Name of the
settlement (Yes/ No) Scheme (if any)

15. Brief History of the applicant:
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16. Reasons for non-payment of bank loans as detailed at Sr. No. 9:

17. Declaration and Affirmation:

[. I do hereby confirm that I am fully aware of the provisions of the Rajiv Gandhi Laghu
Dukandar Sukh Kalyan Yojana-Shahri and consciously applying for settlement of my
loan dues under this Scheme.

II. Thave not defaulted wilfully in repayment of my dues to the bank and no portion of my
income was diverted either for creation of assets or by way of investment in other
ventures, either in my name or in the name of any other person(s).

III. T have not committed any fraud or malfeasance while taking the loan for creating
security or during the currency of the loan.

| B son/daughter..................... Oof Shri........ooooiiiiiiiii Age....... y
ears......... resident of do hereby affirm and declare that the information given above and in the
enclosed documents is true and correct to the best of my knowledge and belief and nothing material
has been concealed therein. I am well aware that concealment of facts and giving false information
is punishable offence and in case I am guilty of giving false information or concealment of facts
herein, I will be liable to be punished with imprisonment and/or fine as per the relevant provisions
of law. I also undertake that the benefits availed by me by furnishing such false information or
concealment of the facts shall be liable to be summarily withdrawn.

Signature:

Full name in Capital Letters:

Place:

9 3TEd A [ FIR, HRIDN IUSIADBRI, 71od1, forerm Ra (fRo wo)

G STel AT Sird ¥¥, fardt 9 fedqn), Sreher gy, dedial woal, forem Ren

(fRo wo) el |

M ST gt
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vy —urfeiar @1 51 fafsr a8 darad fedpd) & S GoliaRuT IoRer § gol BRAU o aR
FA GRT 13(3) ST Td HG USHBRUT SMAFTIH, 1969 & A=A S H UGB B+
IR |

urfeiT gl ST g 1 Siid M, Faril a™ feamy), STheR feda, agdiad o,
e Reen (fRo wo) =1 iuEwel & <Tad H Udh de"—ud U (a1 & {6 S| ru=m
AW g o fAfsr I dard ddt & 5 UofiaRoT ORER | g9 Tl HRarr © i it
9 AUAT A g o A derg el & O UofiaRur IR H A UeR W gl
HRATT A ¢ |

HH Gl amH RSESEC] ST ARG
1, geril SIGIK RSP 02—04—2008

A A ST DI FOIRAT $IAER Jrod fhar S 2 6 afe {5l aafaq &1 IwRiad
ST GOlIdRUT gR PIs AMIRT 8 I 39 SIAER & USRI 30 fod & Niar fosdt «f o1 faaw
TR YTd: 10.00 991 I IR 500 g9 b JATATT IT dhlelad BIOR ITaTeld ATHR 7T I{TIRT
U BN IFIAT ATdGT UF W IMEeID AR UIRG PR UM UAFd fSFBRI bl SETTHI
BRI TG Hol (AT TIRAT |

ST ARG 12—11—2025 BT X TRIER 9 AIER 3MeTad Afed SR fhar ar |

AR | BETR / —
(B FAR),
HTIIBNT TUSIEBNT,

%1, e e (f2ovo) |

9 3<TEd A [ FIR, HRIDGN IUSIADBRI, 71%d1, forerm Rrer (fRo 9o)

ARAT &l P R (g, Fardl I S8, SIEER T, Jgdd wodl, frar Reer
(fRo o) TTfefT |

M ST gt

favg —ufefar & 5 AIfr I o A d ST USiIaRUT IORERY A g9 HRAT W g
FA GRT 13(3) ST T FG USHBRUT STEFTIH, 1969 & <A SFH USHBRIT B
IR |

oriofT WRer <dl gAT 0 REger RiE, FaRil U S¥dlE, SIhER T%dl, dgdrd o,
o1 R (2o o) 7 SEwer] & <o | Udh 3fda—93 UKjd har & & IET U
M g o fAf I derad S9AE & O UoHaRoT IRRER H ol T8l dHRarar § dor urfefn
3G AUAT AW T o Ay I dEEd whAE & O oliaRol IReX § A TeR 9 g
HRATT AT ¢ |
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D AT mH AR S ARG
1. IRAT < T 01—07—1969

3 M ST DI FOIRAT 3IAER Frod fbar S 2 b afe fd aafaq &1 IuRiad
ST GOlThRYT R IS ATIRT BT d 39 AR & YHPH I 30 o & fiar fodt o & feaw
R YTd: 10.00 991 I IR 500 g9 T IJATATH AT dhTad SR TaTeld B 7T+ 3MaT
TR B AT IMAEd UF W AMEH AR UIRG IR T UAR-d wAATE DI W
BRI B ol (a1 SR |

M AR 17—11—2025 I BN BXER d AN 3TeTeld Aled SN fhar 17|

AR | FEIEIRT / —
(BT BAR),

PRIBR] TUSTIRT,

a1, e e (Rovo) |

In the Court of Shri Manjeet Sharma, Sub-Divisional Magistrate, Shimla (R),
District Shimla (H. P.)

Smt. Sumitra Devi d/o Sh. Chet Ram at present w/o Sh. Ami Chand, r/o Village Phagra,
P.O. Panesh, Tehsil & District Shimla, Himachal Pradesh.

Versus.

General Public .. Respondent.

Whereas Smt. Sumitra Devi d/o Sh. Chet Ram at present w/o Sh. Ami Chand, r/o Village
Phagera, P.O. Panesh, Tehsil & District Shimla, Himachal Pradesh whose place of birth is Village
Tikkari Mashah, P.O. Panesh, Tehsil and District Shimla (H.P.) has submitted an application
alongwith a Non-Availability Certificate issued by the Registrar Birth & Deaths, Gram Panchayat
Galot, District Shimla (H.P.), before this court under section 13(3) of the Registration of Birth &
Death Act, 1969, Seeking permission to enter her date of birth as 10-01-1964 in the record of the
Registrar Birth & Deaths, Gram Panchayat Galot, District Shimla (H.P.).

SL Name of the family member Relation Date of Birth
No.
L. Smt. Sumitra Devi self 10-01-1964

Hence, this proclamation is issued to the general public with directions, if any person has
any objection or claim regarding to enter of the date of birth of the above named person in the
record of the Registrar, Birth and Death, Gram Panchayat Galot, Tehsil & District Shimla (H.P.)
he/she may file such objections in the court on or before one month of publication of this notice in
Govt. Gazette. Failing which, the matter shall be proceeded with and necessary orders shall be
passed in accordance with law.
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Issued today on 18-12-2025 under my signature and seal of the court.

Seal. Sd/-
Sub-Divisional Magistrate,
Shimla (R), District Shimla (H.P.).

=i, gaor oIl oikgd AT, fedreet uasl, RMe—5 g gfad o Ui
Solgid BArRIRA ISTUH, JGHTSE http://rajpatrahimachal.nic.in TR SUTE] & UaH 3felg Fnfud faar ST adhdr 2|
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